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The 12th November 1957
No.LJL.30/57/46.—~The following Act of the Assam Legislative Assembly
which reccived the assent of the President is hereby published for gencral
information.
(Beceived the assent of the President on the 8th November 1957)
ASSAM ACT XVII OF 1957
!

~ THE ASSAM FIXATION OF CEILING ON LAND HOLDINGS
o (AMENDMENT) ACT, 1957

(Passed by the Assembly)

[Published in the Assam Gazetie, Extraordinary, dated the 13th November
1957]

An

Act
ta amend the Assam Fixation of Ceiling on Land Holdings Act, 1956,
Wble.—WHznus it is expedient to amend the Assam Fixation of

Leriling on Land Holdings Act, 1956 (Assam Act I of 195%), hereinafter
ralled the principal Act in the manner hereinafter appearing :




2
Itis hercby enacted in the Eighth Year of the Republic of India as

follows :—- -

1. Short title, extent, commencement.—(1) This Act may be called
the Assam Fixation of Ceiling on Land Holdings (Amendment) Act, 1957,

(2} Itshall have the like extent as the principal Act.,

(3) Itshall be deemed to have come into force from the date of com-
mencement of the principal Act

2. Amendment of Section 2 of Assam Act I of 1957.—
(1) Clause (d) of section 2 of the principal Act shall be deleted.

(iz) The existing clause (¢) of section 2 of the principal Act shall be
re-numbered as clause {4) and substituted by the following, namely :--

““(d) Lands utilised by efficiently managed farms on which heavy
investments or permanent structural improvements have been made and
whose break up is likely to Jead to a fall in production™.

(117) After clause (d) of section 2, the following shall be added as new
clause (e), namely,—

““(e) lands held by a sugar factory or a co-operative farming society,

for cultivation of sugarcane for the purpose of such factory.”

3, Amendment of Section 3 of Assam Act I of 1957.—(i) In
clause (k) (#i7) of section 3 of the principal Act, the ‘‘comma”
after the word ““village™ occurring in the seventh line shall be deleted and
the words ““within a distance of five miles” shall be inserted before the
words ““during the greater part of the agricultural season,”

(17) In clause (o)of scction 3, the full-stop at the end of the clause shall
be deleted and the lollowing shall be added, namely,—

“and includes a person who cultivates the land of another person

on condition of delivering a share of the produce”.

4, Amendment of Section 4 of Assam Act I of 1957.—(i) At
the end of sub-section (1) of section 4, the following shall be added as
a proviso, namely,—

¢Pravided that where the person holds orchard lands, the afore-men-

tioned limit shall be increased by the actual area of the orchard,
subject to a maximum of 30 bighas”,

(if) The following shall be added as sub-section (2) of section 4 of the
principal Act, namely :— ) : .

“(2) The Ceiling of a Co-operative farming society sha!l'be the aggre-
gate of the ceilings of its individual members or their families under sube
section (1) above, = i

Provided that lands held outside the society by a member of a Co-
operative Socicty or any member of his family shall also be taken into

account for determining his ceiling™.

iii) The existing sub-section (2) of section 4 of the . principal Act
shall be re-numbered as sub-section (3) and substituted by the following,
namely i—

“(3) No benami transfer made after the twelfth day of November, 1955,
shall be taken into account in determining the hn}lt upto which the trans-
feror shall be entitled to hold lands under sub-section (1) above, and in such
case the limit and the excess land of the transferor shall be determined as

if the transfer has not taken place”.




=== 5 Amendment of Section 12 of Agsam Act 1 of 1957.—(i) After
the clausze (a) (2), (i) of section 12, and before the Explanation thereunder,
a new clause (3) shall be inserted, namely,—

(3) Where there iz a sub-tenant in the excess land acquired, an amount
equal to 50 per cent of the compensation payable under (1) or (2) above to
the tenant under whom he holds shall be paid out of it to the sub-tenant,”

(1i) In elause (¢) of section 12, after the words **owner or tenant.”
the words ““or the sub-tenant® shall be inserted.

6. Amendment of Section 23 of Assam Act Iof 1957,—(i) The
existing clauses (4} and () of section 23 shall be substituted by the following,
namely,—

“(a) il the apgregate area of lands in actual occupation of a tenant
does not ¢xceed 10 bighas, then he shall not be ejected therefrom, until he
has been provided with land of equivalent value in the logality ;

(f) if the ageregafe area of lands in actnal occupation of a tenant
exceeds 10 bighas, then the tenant shall not be ejected from a  minimum
area of 10 bighas as selected by him (tenant), until he has heen provided
with land of equivalent value in the locality, but the landlord shall be
cniitled to resume for personal cultivation any area in excess ol these
10 bighas. In no case, however, the aggregate area of lands se resumed
frowm all his tenants taken together, along with any other land already held
under personal cultivation by the landlord or any member of his family
on the date of resumption, shall exceed an overall limit of 100 bighas.”

(#1) At the end of the existing proviso to ‘section 23, the following
shall be added as a second proviso, namely,—

“Provided further that if the landlord is a minor, ora widow, ora
Rzrson subject to any physical or mental disability, or a member of the
Military, Naval or Air Forces of the Union, then it shall not be obligatory
on him to leave a minimum area with the tenant under the pravisions
of clause (a) or (b) above.”

P, C. DAS,
for Secy. to the Govi. of Assam, Leg. & Judl. Deptfs.
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NOTIFICATION

The 14th October, 2022

No. LGL.193/2021/15.~ The following Act of the Assam Legislative Assembly which
received the assent of the Governor of Assam on 7th October, 2022 is hereby published for

general information.

ASSAM ACT NO. XLI OF 2022
(Received the assent of the Governor on 7th October, 2022)

THE ASSAM FIXATION OF CEILING ON LAND HOLDINGS

(AMENDMENT) ACT, 2022



Preamble

Short title, extent and
commencement

Amendment of
section 4

ACT

further to amend the Assam Fixation of Ceiling on Land
Holdings Act, 1956,

It is hereby enacted in the Seventy-third Year of the
Republic of India as follows: -

1. (1) This Act may be called the Assam Fixation of
Ceiling on Land Holdings (Amendment) Act,
2022,

(2) It shall have the Jike extent as the principal Act,
() It shall come into force at once.

2. In the principal Act, in section 4, in sub-section 2, in
the first proviso, in the Explanation, in clauge (xi), in
the last line, for the punctuation mark = the
punctuation mark “> ghall be substituted and
thereafter the following provisos shall be inserted,
namely:-

“Provided that the land, subject to maximum
five percent of toral garden area, which tea gardens
are allowed to retain under the provisions of this Act,
may be used for the following purposes, namely:-

(@  promotion of eco-friendly tea tourism;

()  cultivation of agricultural crops which include
cash crops, horticultural crop, floriculture,
medicinal plangs, agar wood, sandal wood and
bamboo;

(®  animal husbandry and fisheries;

(d)  green power and non-conventional energy
resources;

Assam Act
No. 1 of
1957
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social infrastructure and services which
include wellness centres, schools, colleges,
universities, medical, nursing, paramedical
institutions,  cultural and  recreational
exhibition centres and Government Offices
that could be set up by Tea Garden Authority
or a Government entity;

food processing, blending and packaging

-units:

The Assam Fixation of Ceiling on Land
Holdings (Amendment) Ordinance, 2022
(Assam Ordinance No.III of 2022) is hereby
repealed,

Notwithstanding such repeal anything done or
any action taken under the Ordinance so
repealed, shall be deemed to have been done
or taken under the corresponding provisions
of the principal Act as amended by this Act.

GEETANJALI DAS SAIKIA,
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery,

Extraordinary Gazette No. 1369 - 100 + 10 - 14 - 10 - 2022. (visit at— dpns.assam.gov.in)

Assam, Guwahati-21.
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NOTIFICATION

The 14th December, 2023

, No. LGL.247/2022/43.— The following Act of the Assam Legislative Assembly
which received the assent of the Governor of Assam on 7th February, 2023 is hereby

published for general information.

ASSAM ACT NO. LXVIII OF 2023
(Received the assent of the Governor on 7th February, 2023)

THE ASSAM FIXATION OF CEILING ON LAND
HOLDINGS (AMENDMENT) ACT, 2022
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Preamble

Short title,
extent and
commencement

AN
ACT

further to amend the Assam Fixation of Ceiling on Land
Holdings Act, 1956.

Whereas it is expedient to amend the Assam Fixation of
Ceiling on Land Holdings Act, 1956, hereinafter referred to as
the principal Act, in the manner hereinafter appearing;

It is hereby enacted in the Seventy-third Year of the
Republic of India as follows:-

1L )

(2)
€

This Act may be called the Assam Fixation of
Ceiling on Land Holdings (Amendment) Act, 2022,

It shall have the like extent as the principal Act.

It shall come into force at once.

Amendment of 2. Inthe principal Act. in section 34.-

section 34

@

(i)

in sub-section (1), for the words “be punished with
imprisonment which may extend to one year or with
fine which may extend fo two thousand rupees or
with both”™ appearing afier the words “to be false,
shall®, the words “punished with a fine of at least
rupees twenty five thousand which may extend upto
rupees one lakh” shall be substituted;

in sub-section (2), for the words “be punished with
imprisonment which may extend to one year but
which shall not be less than three months and shall
also be liable to fine which may extend to one
thousand rupees” appearing after the words “on
conviction™, the words “punished with a fine of at
least rupees twenty five thousand which may extend
upto rupees one lakh™ shall be substituted.

GEETANJALI DAS SAIKIA,

Assam Act
No1lof
1957

Secretary to the Government of Assam,

Legislative Department, Dispur.

Guwabhati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.
Extraordinary Gazette No. 1125 - 50+ 10 - 14- 12 - 2023. (visit at— dpns.assam.gov.in)



AT 799 - A /59 Registered No.-768/97

e

THE ASSAM GAZETTE

CRIRIEC]
EXTRAORDINARY
2Ale FETR 7 TS

PUBLISHED BY THE AUTHORITY

TR 499 fueto@, IR, 19 SCBRI 2024, 27 AW, 1946 (*1F)
No. 499 Dispur, Saturday, 19th October, 2024, 27th Asvina 1946 (S. E.)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
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NOTIFICATION

The 19th October, 2024

No. LGL.48/2024/9.— The following Act of the Assam Legislative Assembly which
received the assent of the Governor of Assam on 19th October, 2024 is hereby published for

general information.

ASSAM ACT NO. XXVII OF 2024
(Received the assent of the Hon'ble Governor on 19th October, 2024)

THE ASSAM FIXATION OF CEILING ON
LAND HOLDINGS (AMENDMENT) ACT, 2024
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Preamble

Short title, extent
and
commencement

Amendment of
section 4

Amendment of
section 34

AN
ACT

forther to amend the Assam Fixation of Ceiling on Land Holdings
Act, 1956.

Whereas it is expedient to amend the Assam Fixation of
Ceiling on Land Holdings Act, 1956, hereinafter referred to as the
principal Act, in the manner hereinafter appearing;

It

is hercby enacted in the Seventy-fifth Year of the Republic

of India as follows:-

—_

3

(1)

2
3)

This Act may be called the Assam Fixation of Ceiling on
Land Holdings (Amendment) Act, 2024,

It shall have the like extent as the principal Act.

It shall come into force at once.

In the principal Act, in section 4, in sub-section (2), in seventh
line, after the word and figure “Act 1970 appearing at the end,
the following shall be inserted, namely:-

113

and such owner or tenant shall not transfer, sale, lease or
gift such land for any other purposes except for special
cultivation of tea and purposes ancillary thersto, in future
and if so transferred, such land shall automatically become
Government land on the date of such transfer :

Provided that the State Government may allow such
person who acquired or received land within the area of
special cultivation of tea and purposes ancillary thereto, by
way of grant, lease, sale, gift, mortgage or otherwise by a
bonafide transfer on or before 31% day of December 2022,
from grantees, leaseholder or landholder, which was earlier
leased for special cultivation, to claim rights over such
lands as landholder, subject to payment of premium as may
be notified by the Government from time to time :”

In the principal Act, in section 34, after sub-section (2), the
following new sub-section shall be inserted, namely:-

“(3)Whoever  confravenes  the  provision  of
sub-section (2) of section 4 of the Act shall be
punishable with rigorous imprisonment which may
extend upto 3 (three) years and with fine which may
extend upto 5 (five) lakhs,”

GEETANJALI DAS SAIKIA,

Agsam Act
No 1 of 1957

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.

Extraordinary Gazette No. 997 - 10 + 10 - 19 - 10 - 2024. (visit at— dpns.assam.gov.in)
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